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1’ARE I—Orders and notifications by the Government of Trlpﬂra,
the High Court, Government Treasury etc:

Government of Tr:pura
Department of Labour: '
Mo, B, ST(SO)?LAB/MWC[SH/?B Dated, Agartala, the 5th February, 1980,

, CORRIGENDUM _
in pastial modification of this Department Notification of even number
datad the.20th January, 1979 published in the  Extraordinary “Issué of the
Tripurn Giazeste dated 30, 1. 79 in Serial No. 2 of the Column “REPRESEN-
WATIVE OF EMPLOYEES” the name of “Shri Sailen Das” be - substituted
“ahri Sailen Dey®,

K‘»C- SINHA- |
 Deputy Secretary,
Government of Tripura..

Gaovernment of Ttipura
Depastment of Labour, ‘ '
Mo, B, é?(BO)}LAB/MWC/SE??S Dated, Agartala; the Sth Ftbmary, 198&
NOII}?ICATION .

Tu partial medxﬁcatwn of this Department Nonﬁcatmn of even numbef
diited the 20th Javuvary, 1979 published in the Exiraordinary. Issue of the
Tiipura Gazelte on 30. 1..79, the State Government, hereby extend: xhe terms
of the said Committee upto 3Est Mareh 1980 :

K. C, SINHA.
_ Deputy Secretary, .
" Government of Tripumi
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Government of Tripura
Bepartment of Welfare for Sch, Tribes & Scheduled Castes.

Matlfleation No, 4749 TW/46-7/80  Dated, Agartala, the 14th Feb. 1980

NOTIFICATION

The CGovernor of Tripura is pleased to make the following rules to
megulnic the award of stipend {o the Scheduled Tribes and Scheduled Castes
irainces on Tailoting, Weaving, Bee-keeping, New Model Charka Spinning,
Tane and Damboo Craft and carpentry training under Village and Small

Fadusirics schemes, namely 1~

1. Ehort title and commencement o

(i) These rules may be called the Tripura Scheduled Tribes and
Seheduled Castes stipend (for Training under Village and Small
Industrics) Rules, 1979,

{2} They shall be deemed to have come into force on and from the
feat day of April 1977,
2 Pefipition. '

In these rulos unless the conicest otherwise requires,-.

(=) “Block Dovelopment Officer” means the Block Development

Officer posted in a Biock in Tripura ;
(b) - vDircctor” means the Director of Welfare for Scheduled Tribes
and Scheduled Castes, Tripura , '

(s} “Dstrict Tribal Welfare Officer” means the District Tribal
Welfare Officer posted in a District in Tripura ;

() *Exiension Officer” means the Extension Officer posted ing

Block/Froject in Tripura ;

{a) “lostructor” means the Instructor posted in a training centre.

{f) “Project Executive Officer” means the iject Excoutive oﬁ"lcex _

-posted in a Tribal Development Block in Tripura ;

(§) *Scheduled Caste” means such Caste as specified by order made
by the President under  Article 341 (I) of the Constitution of India

as-maodificd any law made by the Parliament from time to time inso .

for ma the specification pertajns to the State of Tripura ;

(h)  “Suheduled Tribes” mmoans such tribes as specified by order
made by the Prosident under Article 342 (1) of the Constitufion of
India as modified any law made by the Parliament from time fo time
in go far as the specification pertains to the State of Tripura.
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(2) Continyed ent1t§ement to stipend will depend on regula,my &

discipline shown during the training period.
9. The paywment of stipend during absence.

(1) Subject to Sub-rule (2), no traibees shall be entitled to stipend~

duting his absence in training under these rules,

(2) If the absence of a frainee during training is due to illness

supported by a Medical certificate from a Medical Officer employed
under the State Government a trainee” shall be entitled to full -~ stipend
if the absence dose not exceed three working days in a month and half
stipead if the absence does not exceed six working ddys in-a month.

1. Bond.

A selected trainee-alongwith his  parenis/guardian shall sign an agree.
ment bond to that effect that the trainee shall not leave the traipning. course
in the midst of the session and that after Lompietmn of the trammg he shall
apply his acquired kuowledgs in the trade.

i1, Employment.

The Government shall be in no way responsible to provide. empioyment

to any traineé after completion of the training. Trainers: inay, however,
formn a Co-pperative Seciety ‘and  take up prcductlon scheme: under se!f_
Vmployment piogramume:

12, Stipend sanciioning Anthority,

The Block Development Officer/Project Executive Officer of the respecs
tive ares shall be competent to' sanction stipend under these rujes. -
13, Vanue of Training. ‘ '

The Training shall be conducted in centres as decided by the'Bi'cck
Development Officer/Project. Executive Officer with the approval of Dzrector
14 Mode of application.

The application for stipend in the piam paper shall be submitted to
ihe Block Development O flicer/Project- Execatwa O.ECV[’ of the area where
iho candidate resides, :

15. Mode of payment of st;pend

Subject 1o other conditions of these rules the stipend shail start from the
mondl in which the adimission in the (raining centre is obtaiped. . All pay-
ments of stipend shall be made dipectly through the head of the irammg
centre in which the trainee is being trained.

" By Order of the Governor,
Sd/-Tiegible:
Deputy Secretary to the: -
Goveronment of* Tripura,’
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Application.

These Rules shall be applicable for regula.tmg the stipend to the
Heheduled  Tribes and Scheduled Castes trainees on Tailoring, Weaving, Bee- -

keeping, New Model Charka Spinning and Cane aﬂd Bamboo Crafts and
earpeniry under Village and Small Industries.

4.

5.

Eligibility.

(1} Stipend shall be admissible to the {rainees attendmg training in
Tailoring, Weaving, Bee-keeping, New Modsl Charka spsnnmg and

Cane and Bamboo Crafts and carpeniry ; )

(2) The trainee shall not be in full time employment :

(3} The trainee should not be in receipt of any other stipend under
any other scheme under Village and Small Industries ;

{4} The trainees should be within the age of 18 to 45 years on ihe
first day of Jauwary of the year of {fraining ; .

(5) The trainee shall be permanent resident of the State of Tripura; .

(6) The trainces selected should be ablc to read and’ write Bengali
& or English, .

Lelection,

The candidates for trammg shall be selected as per the procedurc‘ .

preseribed m each scheme.

6.

Number of stipend.

The number of ‘stipends during the year shall be dctefmined by'_
the State Government on the basis of requirement and fund available for the

wa t'posc,
7. Duration,

H

(1) The duration of stipend and training shall be as follows i—

Training in Tailoring 12 months.
Training in Weaving 12 months.
Training in Cane & Bamboo -
crafis 12 months.
Training in Bee-keeping ’ 3 montes,
Training 1n New Model Charka :
Spinning : 12 months, -
Training in carpentry ' 12 months.

(2) Duration of the Training Course may be changcd by the “State .

Government from time to time.
Rate of otxpund

(1} The trainee ghall be entitled to a st:pend of Rs: 75} per ménth.

from the date of joining the training. The rate of stipend will bc fixed
by the State Government from time to time.
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Government of Tripura
Department of Labour, ‘
Mo, I'. 87(33)/LAB/MW/MT/78 Dated, Agartala, the 5th February, 1980,
NOTIFICATION |
T partial modification of this Department Notification of even nunther
daled the 5th February, 1979 published in the Extraordinary Issue of Tripura
iazetie, on 13, 2. 79. the State Government, hereby extend the ferms of fhe
Tlonmnities upto 3ist March, 1986, -
K. C. SINHA
Ieputy Secretary,
Government of Tripura,

Printed af the Tripura Government Press, Agartala.



